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Mr. 0 .V.Radhakri5hnan 
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Mr. K.V.Raju, ACC 
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Mr. H. Ramachandran 	 Counsel for R-5 

CORAM 

THE HON 'OLE M. N • DHRMhDN JUDICIAL MEMBER 

UDGMbNT 

. N. DHhRIDhN JUDICIAL MEMBER 

Today when the e  case was taken up for final hearing, 

learned counsel for applicant proded before me ärder •No 

B/8_2/93dated 17.5.93 passed bythe Supdt. of Post Offices, 

Changanacherry granting a Rule 38 transfer 	the applicant 

to the Headquarters ChangarLacherry pending the original 

application. The learnd counsel for applicant submitted that 

in the light of the above order, the original application has 

become infructuous and the application can be disposed of. 

2. 	In the light of the ave - submission, I cl6se the- 
it 

application as/becjne 	ructuouzo 	hearing the learned 
0 	 öunsel,±or the responaents as well. 
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